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In pursuahce of clause (3) of article 348 of the Constitution of India, the following

translation in English of the Yashwantrao Chavan Maharashtra Open University, the Dr. Babasaheb

Ambedkar Technological University, the Maharashtra Universities and the Kavi Kulaguru Kalidas

Sanskrit Vishvavidvalaya (University) (Amendment) Act, 2009 (Mah. Act No. XIV of 2009),
is hercby pubhshed under the authority of the . Governor.

By order and in the name of the Governor of Maharashtra
H. B. PATEL,

. : : - Secretary  to Government,
" . . Law and Judiciary Department.
1 -

MAHARASHTRA ACT No. XIV OF 2009

(First published, after having received the assent of the Governor, in
the “Maharashira Government Gazette”, on the 25th June 2009).

An Act further to amend the Yashwantrao Chavan Maharashtra Open
University Act, 1989, the Dr. Babasaheb Ambedkar Technological
Umvermty Act, 1989, the Maharashtra Universities Act, 1994
and the Kaui Kulaguru Kalidas Sanskrit Vishvavidyalaya
(University) Act,1997.

WHEREAS both Houses of the State Legislature were not in session ;

- AND WHEREAS the Governor of Maharashtra was satisfied that
circumstances existed which rendered it necessary for him to take
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immediate action further to amend the Yashwantrao Chavan
Maharashtra Open University Act, 1989, the Dr. Babasaheb Ambedkar
Technological University Act, 1989, the Maharashtra Universities Act,
1994 and the Kavi Kulaguru -Kalidas Sanskrit Vishvaevidyalaya
(University) Act, 1997, for the purposes hereinafter appearing ; and,
therefore, promulgated the Maharashtra University (Amendment)
Ordinance, 2009, on the 24th March 2009 and the Yashwantrao Chavan
Maharashtra Open University, the Dr. Babasaheb Ambedkar
Technological University and Kavi Kulaguru ‘Kelidas Sanskrit
Vashvavzdyalaya (Unwermty) {Amendment) Ordinance, 2009 on the
25th May 2009 ;

+

AND WHEREAS it is expedient to‘replace the said Ordinances by
a consolidated Act of the State Legislature; it is hereby enacted in the
Sixtieth Year of the Republic of Incha as follows —

CHAPTER 1
PREL]M]NARY

1. (1) This Act may be called the Yashwantrac Chavan Maharashtra
Open University, the Dr. Babasaheb Ambedkar Technological University,
the Maharashtra Universities and the Kavi Kidlaguru Kalidas Sanskrit
Vishvavidyalaya (Umver51ty) (Amendment) Act, 2009.

(2) (i) Sections 2 to 9 and 14 to 17 of this Act shall be deemed to
have come into force on the 25th May 2009; and

{it) Sections 10 to 13 of this Act shal] be deemed to have come into
force on the 24th March 2009.

CHAPTER II

AMENDMENTS TO THE Y ASHWANTRAO CHAVAN MANARASHTRA
OreN UNIVERSITY ACT, 1989..

2. In section 10 of the Yashwantrao Chavan Maharashtra Open.

University Act, 1989 (hereinafter, in this Chapter, referred to as “ the
Open University Act”), for sub-section (1), the following sub-sections
shall be substituted, namely :—

« (1 ) The Vice- Chancellor shall be appomted by the Chancellor in
the manner stated hereunder -

(a) There shall be'a Committee consisting of the following
members to recommend suitable names to the Chancellor for
appointment of Vice-Chancellor, namely :—

() a member nominated by the Chancellor, who shall be the

retired Judge of the Supreme Court or retired Chief Justice of
a High Court or an eminent scientist of national repute or a
recipient of Padma Award in the field of education ;

(i) the Principal Secretary of Higher and Technical Education

Department or any officer not below the rank of Principal
Secretary to Government, nominated by the State Government ;
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({ii} the Director or Head of an institute or organisation of
national repute, such as, Indian Institute of Technology, Indian
Institute of Management, Indian Institute of Science, Indian
Space Research Organisation or National Research Laboratory,
nominated by the Board of Management and the Academic
Council, jointly, in the manner specified by the State Government
by an order published in the Official Gazette;

-

(6) The member. nominated by the Chancellor shall be the *

Chairman of the Committee;

* (c) The members nominated shall be the persons who are not
connected with the University;

(d) No-meeting of the Committee shall be held unless all the
. three members of the Committee are present.

{IA) The process of preparing a panel shall begin at least three
months before the probable date of occurrence of the vacancy of the
Vice-Chancellor and shall be completed within the time limit fixed
by the Chancellor. The Chancellor however, may, extend such time
limit if in the exigeéncy of the circumstances it is necessary $o to’
do, so however that the period so extended shall not exceed three
moriths in the aggregate.

-{1B) The term.of the Vice- Chancellor, his emoluments and other

".conditions of service, shall be such as may be prescribed by the

Statutes,

(1C)The Comrmttee shall recommend a panel of not less than five
suitable persons for the consideration of the Chancellor for being

' ‘f appointed as the V1ce—Chance]lor The names so recommended shall

be in alphabetical order without any preference being indicatéd. The

report shall be accompamed by a detailed write up on suitability of =~ -

each person included in the panel.’

(ID) A person for being recommended by the Committee for B

appomtment asa Vice-Chancellor shall,—

(@) be dn emment academ1c1an or an admlmstrator of high
ca.hber :

- (b) be able to provide leadersﬁip by his own example;

{c) be able to provide vision and have ability to translate the

same into. reality in the interest of students and society ; and

(d) possess such educational qualifications and experience as
‘may be specified by the Government, by an order published in the

, _Off' icial Gazette, in consultation with the Chancellor.

" (IE)The eligibility conditions and the process for recommendation
of names for appointmerit as Vice-Chancellor shall be given wide
publicity to ensure the recommendation of most suitable candidates.

{1F) If the Chancellor does not approve of any of the persons
recommended under sub-section (1C), he may constitute the
Committee if he deems fit and call for fresh recommendatmns

3
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Insertion of 3. .After section 15 of the Open’ University Act, the following
section 15A 7
in Mah XX section shall be mserted namely :—

“of 1989.

Govl‘:‘l’_‘;’ger‘:{ “15A. Notwithstanding anything contained in any other provisions
* " to specify  of this Act, in consultation with the Chancellor, the State Govern-
cgﬂgf:iﬁg ment may, by an order published in the Official Gazette, specify the
for being  eligibility conditions for being appomted or nomlnated asa member
m;;“:ﬁ; of any authonty of the Umvers1ty
authority of s
Unaversity.

Amendment . 4. In section 21 of the Open University Act, in clause (), for the

of fsgzzg" 21 words “ the manner of appointment of the Vice:Chancellor, the term.

¢ of 1‘,9)83{ «of his appointment ” the words “ the term of appomtment of the che-
Chancellor ? shall he subst1tuted

Amendment 5. In section 27 of the Open University Act, after sub-sectmn (3)

°§fs"£ﬁ“}g the following sub-section shall be inserted, namely :—
of 1989, “(3A) The State Government shall cause the audited annual

accounts_of the University, received by it, td be’ Ia:d before each
~ House of the State Legislature.”.

Amendment 6. In section 28 of the Open University Act, after sub—sectlon 3,

of section 28
of Mah. XX the following sub-section shall be added, namely :—

of 1989, “ (4) The State Government shall cause the annual report of the
: “University, received by it, to be lald before each House of the State
Legislature.”.

Amendment 7. In the Second Schedule appended to the Open Umvers1ty Act; '

of Second
Schedule to in paragraph 1, clauses (2) and (3) shall be- deleted

Mah. XX of
1989.
"CHAPTER III
AMENDMENTS TG THE DR, BABASAHEBR AMBEDKAR TECHNomchL
- UNIvERsITY AcT, 1989.

Amendment 8. In section 12 of the Dr. Babasaheb Ambedkar Technologlcal
05&?;10’“ 12 University Act, 1989 (hereinafter, in this Chapter, referred to as “ the
© of 1;)'8(513 Technological Umversxty Act 7),—
be substituted, namely —
“ (1) The Vice-Chancellor shall be appomted by the Chancellor in
the manner stated hereunder :—

{a) There shall be a Committee con51st1ng of the following
members, to recommend suitable names to the Chancellor for
appomtment of Vice-Chancellor, namely :—

(i) a member nominated by the Chancellor, who shall be
the retired Judge of the Supreme Court or retired Chief Justice

(1) for sub-sections (1), (2) and (3), the followihg sub- sectwns shall

of a High Court or an eminent scientist of national repute or

a recipient of Padma Award in the field of education ;

»
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(ii) the Principal Secretary of Higher and Technical

Education Department or any officer not below the rank of

Principal Secretary to Government, nominated by the State
Government ;

(izi) the Director or Head of an institute or organisation
of national repute, such as, Indian Institute of Technology,
Indian Institute of Management, Indian Institute of Science,
Indian Space Research Organisation or National Research
Laboratory, nominated by the Executive Council and the
Academic Council, jointly, in the manner specified by the State
Government by an order published in the Official Gazette ;

(b) The member nominated by the Chancellor shall be the
Chairman of the Committee ;
. {¢) The members nommated shall be the persens who are not
' connected with the University ;
(d) No meeting of the Committee shall be held unless all the
three members of the Committee are present.

(2) The process of preparing a panei shall begin waf:, least three

‘months before the probable date of occurrence of the vacancy of the

Vice-Chancellor and shall be completed within the time limit fixed
by the Chanceilor. The Chancellor however, may, extend such time

limit-if in the exigency of the circamstances it is necessary so to - .

do, so however that the period so extended shall not exceed three
months in the aggregate.

(3) The Committee shall recommend a panel of not less than five
suitable persons for the consideration of the Chancellor for being
appointed as the Vice-Chancellor. The names so recommended shall |
be in alphabetical order without any preference being indicated. The
report shall be accompanied by a detailed write up on smtab1hty of
each person 1nc1uded in the panel.

(34) ‘A person for being recommended by the Committee for

appointment as 4 Vice-Chancellor shall,—
(a) be a distinguished technologist ;

(b) be an eminent academician or an adm1n1strator of

high caliber ;

(c) be able to prov1de Ieadersh.lp by his own example ;

(d) be able to prowde vision and have ability to translate the
same into reality in the interest of students and society ; and

(e) possess such educational qualifications and experience as
may be specified by the Government, by an order published in the
Official Gazette, in consultation with the Chancellor.

' (3B)The eligibility conditions and the process for recommendation
of names for appointment as Vice-Chancellor shall be given wide
publicity to ensure the recommendation of most suitable candidates.

(3C) If the Chancellor does not approve the name of any of the

.persons so recominended by the committee constltuted under sub-

section (1), he may call for fresh recommendation.”

Y
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(2) in sub-section (7), for the word, brackets and figure “ sub-section

_ (2) the word, brackets and ﬁgure sub-section (I )” shall be substituted. -

Insertion of 9. After section 22 of the Technolog'rcal Umvers1ty Act, the followmg

section 22A section shall be inserted, namely —
in Mah. XX1i

of 1989,

Power of - “22A. Notwithstanding anything contained in any,dther‘ provisions
‘Government ~ ofthis Act, in consultation with the Chancellor, the State Government

- -

to specify 1 ov by an order published in the Official Gazette,; specify the eligibility . . . .
‘conditions for being appomted or nommated as a member of any

eligibility
conditions
for being authonty of the University.”.

member of
any autho- ) :
rity of .
-University. S . CHAPTERIV
: o AMENDMENTS TO THE MAHARASHTRA UNIVERSTTTES ACT, 1994.
Amendment  10. In section 12 of the Maharashtra Universities Act, 1994
of section (hereinafter, in this Chapter, referred to as “the Maharashtra

12 °fX¥§V Universities Act”),—
of 1994.  (g) for sub-section (I ) the followmg sub section shall be subst1tuted
namely —
“(h The Vme-Chancellor shall be appomted by the Chancellor in
the manner stated hereunder :— -

(@) Theré shall be 2 committee consisting of the following
members to recommend suitable names, to the Chancellor for
" appointment of Vwe-Chancellor namely :—

(i) a member nontinated by the Chancellor, who shall be the

* retired Judge of the Supreme Court or retired Chief Justice of

a High Court or an eminent scientist of national repute or a
recipient of Padma Award in the field of education’;

Mah

1994, -

(ii) the Principal Seceretary of Higher and Technical .

Education Department or any officer not below the rank of
Principal Secretary to Government nomlnated by t.he State
Government ; :

(iii) the Director or Head of an m'-;tltute or orgamsatmn of '

national repute, such-as, Indian Instltute of Technology, Indian
Institute of Management, Indian Institute of Science, Indian
Space Research Organisation or National Research Laboratory,

nominated by the Management Councili and the Academic

- Council, _]omtly, in the manner specified by the State Govemment
- by an order published in the Offi cinl Gazette ;

(b). The member nominated by the Chancellor shall be the

Chairman of the Committee ;

{c) The members nominated shall be the persons who are not
“connected with the university or any college or any recogmsed
* : institutiorn of the university ; :

L e e




(d) No meeting of the Committee shall be held unless all the
three members of the Committee are present.”,

(b) for sub-section (3), the following sub-section shall be substltut,ed
namely —

“3) The Committee shall recommend a panel of not leqs than five

suitable persons for the consideration of the Chancellor for being

" appointed as the Vice-Chancellor. The names so recommended shall

o be in alphabetical order without any preference being indicated. The

-each person included in the panel.

. {3A) A person recommended by the Committee for appomtment
as a Vice-Chancellor shall,—

caliber ; _
(b) be ablé to provide leadership by his own example ;

same into reality in the interest of students and society ; and

(d) possess such educational qualifications and experience as
may be specified by the State Government, by an order published
in the Official Guzette, in consultation with the Chancellor.

{(3B) The eligibility conditions and the process for recommendation
of names for appointment as Vice-Chancellor shall be given wide
publicity to ensure the recommendation of most suitable candidates.”.

11. After section 24 of the Maharashtra Universities Act, the
following section shall be inserted, namely -—

“24A. Notwithstanding anything contained in any other
provisions of this Act, in consultation with the Chancellor, the State
Government may, by an order published in the Official Gazette,
specify the eligibility conditions for being elected or nominated as
‘a member of any authority of the university.”,
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- {¢) be able to provide vision and have ability to translate the ‘

LC]

report shall be accompamed by a detailed write up on suxta!nhty of

(a) be an eminent academlclan or an admlmstrater of high .~

Insertion of
section 24A
in Mah,
XXXV of
1994.

Power of

-Government

to specify
eligibility
conditions
for being
member
of -any

_ authority of

12. In section 103 of the Maharashtra Universities Act, after sub-
" section (2), the following sub-section shall be ipserted, namely :—
“9A) The State Goverment shall cause the audited annual accounts
.of the university, received by it, to be laid before each House of the
" State Legislature.”.

. 13. Section ‘104 of the Maharashtra Universities Act shall be

re-numbered as sub-section (I) thereof ; and after sub-section .(I) as
. s0 re-numbered, the following sub-section shall be added, namely :—

“(2) .The State Government shall cause the annual report of the

_university, received by it, to be laid before each House of the State .

Legislature.”.

university.

Amendment
of section
103 of Mah.
XXXV of
1994.

Amendment
of section
104 of Mah.
XXXV of
1994,
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CHAPTERV ,
AMENDMENTS TO THE Kavl KULAGURU KALIDAS SANSKRIT
VisHvavIDYALAYA (UNIVERSITY) AcT, 1997, _
Amendment 14. In section 12 of the Kavi Kulaguru Kalidas Sanskrit Mah.
of section sthvamdyalaya (University) Act, 1997 (hereinafter, m this Chapter, 3?0(111

12 of Mah. —
SO of referred to as “ the Sanskrit Umverslty Act”), log7.

1997, “(a} forsub-section (1), the following sub-sectlon shall be substltuted
namely —

“I1) The Kulaguru shall be appointed by the K uladhapatz inthe
manner stated hereunder :—

(a) There shall be a Committee consisting of the following
members to recommend suitable names to the Kuladhipati for
appointment of Kulaguru, namely —

(i) a member nominated by the Kuladhipati, who shall be
the retired Judge of the Supreme Court or retired Chief Justice
of a High Court or an eminent scientist of national repute or -
a recipient of Padma Award in the field of education;

.{if) the Principal. Secretary of Higher and Technical
Education Department or any officer not below the rank of
Principal Secretary to Government, nommated by ‘the State
Government;

{(iif} a renowned Sanskrit Scholar or the Director of Head

-of an institute or organisation of national repute, such as,

Indian Institute of Technolegy, Indian Institute of Management, .

Indian Institute of Science, Indian Space Research Organisation

or National Research Laboratory, nominated by the

Vyavasthapana Pdrishad and the Vidvat Parishad, jointly, in

the manner specified by the Sfate Government by an order

published in the Official Gazette ; '

(6) The member neminated by the Kuladhipati shall be the
Chau'man of the Committee ;

(¢) The members nominated shall be the persons who are not
_ connected with the university ;

(d) No meeting of the Committee shall be held unless all the three
members of the Committee are present.”

(b) for sub-section (3), the following sub-sectxon Shall be substituted,
namely :—

" “(3) The Committee shall recommend a panel of not less than five
suitable persons for the consideration of the Kuladhipati for being
appointed as the Kulaguru: The names so recommended shall be in

. alphabetical order without any preference being indicated. The report
shall be accompanied by a detailed write up on suitability of each
person included in the panel.

(3A) A person forbeing recommended by the Committee for
appointment as a Kulaguru shall,—

{a} be an eminent acadenncxan or an admunstrator of high
caliber ;

(b) be able to provide leadership by his own example ; .
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(¢) be able to prov1de vision and have ability to translate the
same into reality in the interest of students and society ; and

(d) possess such educational qualifications and experience as
may be specified by the Government, by an Order published in
the Official Gazette, in consultation with the Kuladhipati.

(3B} The eligibility conditions and the process for recom-
mendation of names for appointment as Kulaguru shall be given
wide puhhcrty to. ensure the recommendation of most suitable
candidates.”.

15. After section 24 of the Sanskrit Umver51ty Act, the following
section shall be inserted, namely -—

“24A, Notwithstanding anything contained in any other provisions
of this Act, in consultation with the Kuladhipati, the State Government
may, by an order published in the Official Gazette, specify the eligibility

“conditions for being appointed or nominated as a member of any

authority of the university.”.

16. In section 82 of the Sanskrit—Univereity Act, after sub-section
(2), the following sub-section shall be inserted, namely :—

“2A) The Stete Government shall cause the audited annual accounts
of the university, received by it, to be laid before each House of the

State Legislature.”.

17. Section 83 of the Sanskrit University Act shall be re-numbered
as sub-section (1) thereof ; and after sub-section (1) as so re-numbered,
the following sub-section ‘shall be added, namely

“2) The State Government shall cause the annual report of the
university, received by it, to be laid before each House of the State
~ Legislature.”,

-18. (I) The Maharashtra Universities (Amendment)(}rdmanoe 2009

Orgi- and the Yashwantrao Chavan Maharashtra Open University, the Dr.

2008,
Mah.
Ord

2009

Babasaheb Ambedkar Technological University and the Kavi Kulaguru
Kalidas Sanskrit Vishvavidyalaya (University) (Amendment) Ordinance,

of 2009, are hereby repealed.

(2) Notwithstanding such repeal, anything done or any action

Mah. taken (including any order issued) under the corresponding provisions

%Bgf of the Yashwantrao Chavan Maharashtra Open University Act, 1989,

Mah. the Dr. Babasaheb Ambedkar Technolegical University Act, 1989, the
XXIT Maharashtra Universities Act, 1994 and the Kauvi Kulaguru Kalidas

-Insertion of

section 24A
in Mah,
XXXIII of
1997, !

Power of
Gavemnf;ent
eci
ehgzglhty

-eonditions

for being
member
of any
authority of .
university.
Amendment
of section
82 of Mah.
XXXIN of
1997,

Amendment
of section
83 of Mah.
XXXIII of
1997.

-Repeal of

Msh. Ord.IV
of 2009 and
Mah.Ord.IX
of 2009 and
saving,.

of 1989 Sanskrit Vishvavidyalaya (Umversmy) Act, 1997, as amended by the

’ xxxv said Ordinances, shall be deemed to have been done taken or issued,

of }&94 as the case may be, under the correspondmg provisions of the relevant

xxxinp Acts, as amended by this Act.

of 1997. _
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